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: Issue -notice as to why the impugned

tAnnexure-3 order dated 15.12.2000 v1de order o

No. 18/2000 transferrlng ‘the applicant from Law ’
zBranch;
:DEEC '

Agartala Customs Division to DEPB &

Work -of Divisional Technical Unit,
iGuwahati  Customs Division shall not ~be
suspended. Notice returnable on 8.2.2001. In
,the meantime the operation of the impugned

Annexure-3 order dated 15.12,2Q00. shall remain

v ru— e o

suspended.
List on 8.2.2001 for further orders.
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23.5.01 - List the case for hearmg on
22.6.2001. In the meantime the applicant may
submit rejoinder if so advised. -
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Heard Mr.M.Chanda learned
counel for the applicant and also
¥r.B.C,Pathak, Addl C+GeSe¢Ce for the
respondents has submitted that there
are somé developnent in the matter,

therefore, he prays for adjournment
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% Notes ?of the ‘Registry Date. "Order of the Tribumal .~ ~
[ 11.07.01 Heard Mr.M.Chanda, learnad counsel for
) the applicant and also Mr.B.C.Pathak, learnad
i Addle C.Gs5.C. for the respomdsnts, It has baen
E statad by Mr.M.Chanda that in visw of the
, situvation more particularly in view of tha ordsr
| N0.21/2001 dated 7.6,2001 transferring the
‘ | applicant as Superintendent, Agartala LCS with
3‘ t additional charge of Dhaka Agartala Bus Sarvice
‘ 1 with imadiatag affect, he doas npot want to press
CE’P\/ ﬂ; m/\ﬂ- GTM the _gpplicatia;t. Accordingly, t;ws 0.7, is dismisaad
gectad . |1 177 206l Qemk as not pressad, The order No.21/2001"shall kspt
Ei in records and shall from part of the procsadings.
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Title of the Case ¢ O.A. NoO. Z é? /2001
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7.4

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAHATI BENCH

(An  Application under Section 19 of the Administrative

Tribunals Act, 1985).

C.A. No.ﬁ/Z’OOl

BETWEEN

Shri Bireswar Paul
Son of Late Nareswar Faul

Resident of Ram Nagar Road,

- Road No.6, (Jest end),:

Post Office Ramnagar,
Agartala~799002

Tripura (West) o
. + s sApplicant

~AND -

le Union of India ¢

through the Secretary to the
Covernment of India, Ministry of.
Finance, Department of Revenue,

New Delhi,

2. . ‘The Chairman,
Central Board of Excise and Customg,
Government of India, Ministry of

Finance, Department_of.Revenue,

New Delhi, o
3 Commissioner of Customs, .
N.E.Region,
Shillong.
Contda...

‘ Q»'rws“mr’ pﬂ*"(
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Shri KoKo DaS'
Commissioner of Customs,
N._E; Region,

Shillong.

Commissioner of Central Excise,
N. E.Region,

Shillong.

Shri P.S. Das

- Superintendent,
Office of the Assistant Commissioner,
Agartala Customs Division,

Govt. of India, Minisﬁxy of Finance,

P.0O, Agartala

Tripura.

b

DETAILS OF APPLICATION.

1.

«+ +Respondents

~tion is made.

Particulars of orders against which this applica-

This application is made against the impugned

ordef of transfer and posting issued uncer Office Order

NOo. 18/2000 dated 15.12.2000 Qhereby the applicanﬁiis

sought to. be transferred and posted from the Law Brahch;

Qustoms Division, Aga:talalto DEPB & DEEC Work of

Divisional Technical unit,

Guwahati Customs Division

- on the ground that the applicant is orderegd for transfer

on three occasions within a short span of eight months'

in total violation of

1ssued by the Central Board of Excise and

’
é?(NESbJﬁﬂf

the transfer and posting pollcsm

Customs and

Contd..,
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Excise and also on the ground that thé same has been
issued dﬁring the middle of the academié session/course
of his children and also on thﬂ ground that the applicant
is a heart patient unaerwent Ballon Stent Angloplasty

at B.M, Blrala Heart Research Centre,Calcutta and

also sufferlng coronary Artery diseast and the appliCant~\
was evaluated Between 3,1.2001 and 5.1.2001 by Dr. Devi
Shetty,-Manipal‘Heart Poundation, A Division of Manipal
Hdspital, Bangalore and praying for a direction to the
feéponden Cs to allow the applicant to continue in hls
present place of postlng at Agartala an'the grounds
mentioned above or at'least till completion of the
academic’session/courgﬁ of, his chiléren under the.

Board of Secondary Education, Tripura.

2e Jurisdiction.

The applicant declares that the subject_matte;
of the application is within the jurisdiction of this
Hon'ble Tribunal,

3. . Limitation

The .applicant declares that the application is
within the llmltatlon prescribed undpr Sectlon 21 of

the Admlnlctratlve Tribunals Act, i1ees,

4, - Facts of the Case.

4.1 mhat the applicant is a 01tlzen of India, and
as sucn, he is entitled to all the rights, protectlons
and pr1v1l°oeq as guaranteed uncer the Constitution of

India,.

4,2 That the appllcant was 1n1t1ally appointed as.

Inspector in the year 1976 under the Comm1551onerate-

of Central Excise and Customs ang he waS'posted at

Dt emmore Pt
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North Lakhimpur“ ASsaﬁ@ The applicant was promoted

to the post of Superintendent in the year 1992

while he was working on deputetion to the Directorate

of Revenue Intelligence under the Department of

Revenue, Government cf India, Ministry of Finance[‘.

It ie'relevant to mention here thatethe applicant
worked on deputation in the aforesaid offlce during Y,’
txe period from 1987 to 1992. After his promotion to
-the post of Superlnten ent the applicant was repartla—
ted to his parent or%anlsatlon and posted at Jagi-—
«Road in the district cf Nagaon, Assam under Central
Excise Di?ision, Guwahatig However he retain thereat
Jagi Road for a short period of three months, Thereafter_
in the year 1992 itself he was transferred and posted
at Central Excise Division, Guwahati. #hile working

at Guwahati during the.year 1994 the applicant Was
agalngt transferred and posted at Agartala Customs
DlVlSlon. It is relevant to mention here that in 1995
the applicant was agalnst.transferred and brought under

Central Excise Division, Silchar,

4.3 That it is stated that the applicant was
transferred and posted from Central Excise Range,
Agartala, 8ilchar Central Excise Division to Sonamura
CPF and oonamura LCb. The applicant 1mmedlwtely on
receipt of the order of transfer and posting dated 27, 10'
2009 r'epresented before the authority for allowing him
to continue at Agartala Central Excise Rongeé on health
groﬁnd. However the apblicant in the meantime released
from duty in terms of the tranefer and

Posting order

dated 27@1 2000 ihe applicant Sincere and loyal employee

finding no other alternat carried out the order of

Contd.,,. .
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‘transfer and posting and reported for auty‘on_6.3o2000

at Sonamura CPF and LCS station. However after his
joining at Sonamura and aftgr a lapse of one and half
month the Commissionezmate of_Customs‘was pleased to
consider the case of the applicant'for'retention at

Agartala and accoringly the office order No. 4/2000

dated 14.3.2000 was passed by the Commissioner of Customs

N.E. Region,'Shillong whereby in partial modi{ication

an order No. 1/2000 dated 27.1.2000 the Commissioner of

- Customs, NBR Shillong was pleased to modify the transfer

and posting'transferfing back the applicant at Law Branch
Agartala Divisional Office in consideration of his
represéntation already made on health ground. The \
appliéant accordingly after discharging the duty at about -
one and half months at Sunamu;a carried cut the order-
dated 14.3.2000 and joined at Agartala Law Branch. Ih

this connection it is rélevant to menticn here that in

fact Shri S.K. Roy, Superintendent, Sonamura CPF and

LCS aftef-receipt of his transfer ahd posting order

dated 27.1.2000 approached 'the Hon'ble Central Adminis—u
trative Tribunal,‘éuwahati-Bench challenging the said
order of tfansfer and posting from Sonamura CPF and'LCDS
to Belonia CPF and Mbhiraghat LZ3 Agartalé Cﬁstoms T
Division and obtained stay order f:om the Central R¥
Administrative Tribunal. In ‘these circumstances the ’
Commiésioner Sri K.K,Das finding no other alterantive

was forced to consider the ré@pesentation 0of the present

applicant and was pleased to issued a fresh brder dated

. 14.3.2000 transferring the applicant in Law Branéh at

Agartala Division Ooffice. But no order was made in
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Sonamura even with tﬁe detefiorating condition of his “
health. It is relevant_to mention here that the applicant
underwent Ballon and Stent Angioplasty (PTCA) at B.M.

. Birala Heart Resea;ch Centre, Calcutta during the year
1997, It-is also relevant to mention as he xXrrRExX
tnderwent baloon and stant angioplasty (PTCA) on

»July 17, 1997 and as a result of the same restriction
has imposed on his food habit to malntaln his health
condltlon and it 15 also advised by the concernod R,
that he should remain in such a place speoiélly with
his family to follow the restrictions imposed on him.
In this connection it is also elevant to mention here
that the avplicant at the relevant ﬁime was also |
suffefing from coronary aftéry disease. However the
‘applioant after issuance of the transfer and posting
order dated.i4.3. 2000 joined at Law Branch at Agartala

Dlﬁlglon offlce.

Copy of the transfer and posting order dated
14.3.2000 &

27 1 2000 and/yep§eseﬁ+&%&eﬁ—dt are '

annexed as Annexures—”}Z& 2 respectively,

4,4 _'Mosé»surprisingly another impugned ordér of:
traosfer énd pOsting issued by Shri K.K, Das, Commisoionerl
of'Cusﬁoms, N, E Region, Shillong vide order béaring

No. 18/2000 dated 15.12.2000 whereby the applicant within
a short span of eight months again sought to be trans-
ferred and posted from Law Branch, Agartala Customs
Division to DEPB & DEEC Work of Divisional Technical
Unit, Guwéhati Customs Division, Guwahati although thé
applicant was posted back to Agartala just eight months

buCk On consideration of his health ground by Shri KoK,

Dasp Commissioner,

"

In the order of transfer ang posting

Eg;digguhﬂff fgla{~



dated 15.12.2000 the name of the applicant Was been
figurod at serial No.8. The applicant immediately on
receipt of the impugned order of transfer and posting
made a representation before the Commissioner of

Cuétoﬁs, N.E. Region, Shiliong‘on 19. 122000 stating
interalia that he is a heart patient and underwent

Baloon and Stant Angloplasty (PTCA) at B.M. Blrala

Heart Research Centre during the year 1997 and as

per medical advise of the concerned-Dor. the applicant
is required to stay with his famlly members as because
certain restrictions have\been imposed on the food hébit/
diet of thevapplicant. Therefore a special attention

and care is reqguired to he maintained. In the compelling
circumstances the applicant is required to stay with his
fahilY‘members for maintadgning Foutine life as a result

Oof restrictions imrosed on the food habit/diet of the

- applicant by the medical authority. It is further stated

that in the said representatlon addressed to the
Comm1551oner of Customs, N,E. Region ohlllong it is
mentioned that he is required to undergo for Coronery

Artery Bye pass Grafting Surgery in the month of

January, 2001 for restoration of his heart condition,

In this connectlon it is also relevant to mentlon that

in the meantime the applicant also went to Manlpal Heard
Foundation at Bangalore . for coronary artery disease and
he was evaluated thereat.Bangalore from 3.1.2001 to
5«1.2001. In this connection a certificate was also issueé

by Dr.'Devi Shetty, Vice-Chairman. In the said certificate

it is also Stuted that in view of bis viable miocardium.

thalllum report in LAD terrlroty, he underwent baloon

- and stant angioplasty to LAD on July 17,1997 at B. M,

Birala Hearg Research Centre, Calcutta. an Opinion hé
o S
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expressed by k¥ Dr. Devi Shetty, Vice-Chairman

of the Manipal Heard Foundation, Bangalore, that

ﬁhe applicant should remain in a place specially with
his family members to follow the restriction imposed

on him ard also advised to have cardiac cheék up at

Manlpal Feard Foundatlon, Bangalore for long Lerm benefit,

S

-In the representdtlon dated 19. 12 2000 the applicant

further stated his daughter Miss. Banabith Paul is

Schoel
studying in Sishu Bihar Higher‘SecondaryA section under

J-rlpura Board of ngher Secondary mducatlon and she -

- 1s not reading in class XII and his- son Shri Tapeswar

Paul is also studylng at class IX, in a same school

under che same Board and also enclosed a Xerox copy of
certlflcates in this ragard. The appllcant also stated

that chenge of board at ‘this stage will badly hamperg

their education. It is also relevant to mention here thet
the annual examination:of' his dagghter is commending'
from the month of MarchQApril 2001 and his son Sri Tapeswar
Pal is also appearing his £xXm®X annual examination in

the month of.December, 2001.. The daughter of the applicant
shall appear in the final Examination of Highcer Secondary
course under the Tripura Board in April 2002 and the son

of the épplicant is also appearing in the HSLC final
examination in April, 2003. The syllabus and course of
Tripura Board is quite different than theé Board of
Secondary Educat@on, Assam. As such, the impugned order

of transfer andg posting during the mi&dle of the academic
session/cpufse likely to cause irreparable loss to the
education of the children of the applicant. Tt is a

settled postion of law that Government

a ic | i : o - |
dademic session anag €specially in the instant case

%:m@gm}aﬂ QXL({.
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of the applicantl the Eentral,Board.of'Customs and
Cenfral Excise, Government of India, Department.of
Revenue, New Delhi framed a specific t:aﬁefer'policy
in respect of its employees,working under the
respondents.x%®m Fhe said transfer policy @as issued )
under  letter No. A-350/7/28/92 dated 30.6.199%4,

In the said policy of transfer and postino.in para

'€ it is categorlcolly stated that generally transfer
should not be made in the middle of the academic

year and it is also mentioned that thet the transfer

policy be followed scrupoluously followed, But in the

~instant case Shri K.K, Das, Commissioner, Customs

NE Region, Shillong violated the professed norms laid
down in the transfer policy dated 30.6.94 issued by
the Uncer Secretary, Government of India, Departmeﬁt
©of Revenue, New DPelhi wherein it is categaorically

stated this policy be scrupulously followed'by all the

' Heads of the department while issuing transfer and

i

posting order in respec% of - their employees. Moreover

the Apex Court also observed in the case of Dlrector of

School vducatlon Madras End é#nother Vs, 0. Karuppa Thevan
and Other reported in (1994) 2 (Supp) SCC page 666 that
transfer of an employee durlng‘the mld academic session
shoulo not be effected in absence of urgency and also
orderea such trancfer be restrained from being affected
till the end of their academic session. It is also
relevant to mention here that there was a peduliar
condltlon also lald down by the Board of Seconoary

Educatlon Trlpura that for appegrlng in any mxamlndtlon

under the Board a student should continue hisfgﬁfﬂws

under the school of the said Board for Preceding five

Contd,.;
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circumstances stated above finding n

10 =

years immediately before appearing in the examination
conducted by the Board. So it is also not possible

on the part of the arplicant to shift the children of
the applicant during this mid aession from the State
of Tripura to the State of Assam and in view of

emooth continuation of education of his children the
applicant is required to stay at dgartala till the
academic session of hie children are over. It is ppeci-

fically stated thet the academic sesszion is likely

to be over in respect of the daughter of the applicant

in April 2002 and in respect of his ;oné in the month

of Aprll 2002 respectlvely.

Copy of the impugned transfee- order dated 15.12.7
2000 and transfer poliey datcd 30.6.94, repres-
entation dated 19.12.2000, Medical certificated
dated 5.11.99, 17.11,2000 and 6.1.2000 and the
-certificates in respect of his daughter .and son

' and the judgement and order of the Apex court
dated 31.1.94 passed in Civil Aﬁpeal No.846/94

are marked as Annexures-&4 5,6,7, 8 9 and 10

respectlvely.

4.5 That your applicant begs to state that‘though;
the'applicant submitted hisvrepresentation before the
Commissioner on 19.12,2000 but till filing of this
application no communication is received by the applicant
regarding the prayer for retention him at Agartala. It

is further stated that in the impugﬁed order dated 15-12.

2000 it is categorically mentioned that‘applicant be

‘ released from duty by 16.1.200% positively. In the

O other alternative

the.applicant is approaching this an'ble Tribunal

é%;mQSooqf( 12“0€~
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for a Cirection upon the respondents to allow the
appllcant to continue in his present rlace of posting
at Agartala till the.academic session/course of hiwg

children under the Tripura Board is finally over.

4.6 That your applicant begs to state that mxmmk
within a short span of ten months three orders of
transfer and postlng have already been 1ssued in respect
of the applicant. Frequent transfer and posting of

the anpllcant is 1tself is mala fide and the same has

been ordered by Shri K.K.Da, Commissioner of Customs

- On extraneous consideration because he is well aware

regarding the helath condition of the applicant and
he has cons#dered his re t' esentation only eight months
back for postlng back to Agartala on health .ground lrom
Sonamura as such it establishes beyond all doubts that
impugned order of transfer and posting has been issued

P
on extraneous consideration with a malafide intention

and on that score alone the impugned order of transfer

and posting dated 15.12.2000 is liable to be set aside
and quashed so far as the applicant is concerned. It 1s
also relevant to mentlon here that respondent no.6 1s
1mpleaded as because he has/gizgred for oostlng in

blace of present’ applicant. It is also stated that the

respondent no. 6 is also working in the same building

at Agartala whcre the present appllcant is also workinge.

Therefore there is no difficulty on the part of the K
Lespondents to accommodate the respondent No.6 in his
present blace of FOsting. Moreover it is Categorically

submitted that one Mbre post of Superintendent is al



- department. In the circumstances stated abote, the

5. - Grounds for relief (s) with legal provisions s

-12a .-‘ | . \

the respondents tdlaccommodate the present applicant ‘
éﬁ Agartala on health ground. 1t is also stated that
the aﬁplicant is now posted in}thé Law Branch of the
Customs Division at Agartala. Hxxﬁaxxaxsazdxﬁ it’is
relevant to. mention .here khe applicant did ot show
any interest for continwation at Sonamurz CPF LCS
station which is treéted as sensitive posting in customs
Hon'ble Tribunal be pleasea to consider’ the prayer

for retentlon of the cpplwcant at ﬁgartala for the
smooth contlnuatlon of educatlon of hls children and
dlSO on the health ground of the appllcanb and also

in view oL’the fact that\the applicant have been trans-

ferred and posted on three Ooccasions with a short span

‘of ten months and further be Pleased to sefl aside the‘

impugned order of transfer and posting dated 15.12.2000.

4,7 That this appllcatlon is filed bona fide and for

the cause cf justice.,

-

’

5.1 . For that with a short span of 10 months the

‘applicants have been ordered for transfer and

POsting on three occasions and the frequent transfer

~of a Govt. employee itself ls malafide and further -

_the applicant joingd at Agartala Law Brancy only
on eight month back dﬁring the month of March,
2000 and therefore the impugned order of transfer

and posting dated 15.12.2000 is liable to be set

aside and quashed,

Baloon and stant angioplasty (LT”A) to LAD in July

997 at B.M, Birala Hear# Rasearch Centre,

Rl rceswar 1000‘06»

Clacutta
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and also presently suffering from coronary

artery disease and he has been evaluated during

the period from 3.1.2001 to 5.1.200l'in the

Manlpal Heart Foundation, Bangalore by Dr. Dev1 -
Shetty and restriction has been 1mDosed in the

food habit of the applicant &on restoration‘

of his health which is evident from the certifi-
" cated issued on 6.1.2001 by Dr. Deei Shettyland

on that ground alone the impugned order of

transfer and posti ng dated 15.12.2000 is liable

to be set aside and duashed.

For that the daughter and son of the_applicant are
studying at Class XI and Ciass IX’respectively

in the echool under the'Tripu:a Board at,Agartala
and they are appearing Annual Examination during
the month of Aoril and December 2001 and they‘
are alsolappea?ing in the final examination in

the month of March—ipril 2002 and 2003 respectively.,

As such shifting of the family of the applicaht

including children WEXIXABYEXEEXY at this state

is not possible on the part of the applicant.

For that it is a settled postion of‘law laid down

'by the Apex Court that no transfer should be

effected till academic session/courtse is over

in the absence of extreme urgency.,

For that the impugned order has been issued in

- total violation of professed norm and akdo violated

-the transfer policy dated 30.6.94 issued by the

Board' of Central Excise and CuStoms, Government of

India, Department of Revenue,

Q«'rzzswah‘“ p‘u"(
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For that the representation of the applicant

is still pending before the Commissioneéf,

Sri K.K. Das but no communication is received
£ill filing of this application. |

For that the impugned order dated 15;12.2000 R
issued by Sri K.K, Das, Commissioner, Customs,

N. E. Region, Shillong cn extraneous conside;a-

tion with a malafide intenticn within a short

span of 10 months from the date of posting

at Agartala.

Details of remedies exhausted.

That the applicant states thzt he has no

other alternative and other efficacious remedy than

to file this application. Kepresentation through'

proper channel was submitted by the applicant to the

Commissioner, Customs and Central Excise, but to

no result.

7.

‘Matters not previously filed.or pending with

any_other court.

The applicant further declares that he had not

previously filed any application, writ petition or

: R | . - . ‘
, sult regarding the matter in respect of which this

application has beer made, before any court or any

other authority or any other Behch of the Tribunal

nor any such application writ potition or suit is -

pending before any of them,

€.

in paragraphe 4 of this application,

; | prays for the following relicfs

Reliefs sought for :

In view of the facts and circumstances sfatéd

the applicant

Riesiomre 1asl.
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That the Hon'ble Tribunal be pleased tc set
gaide the impugned_order‘of'transfer and
posting dated 15.12,2000 (Annexure- 3 ) issued
Nnder No. 18/2000, so far as the aﬁplicant is

concerned,

Thct the Hon'ble Tribunal be pleqsea to direct

the respondents to allow the anpllcant to contlnue

in his present plqce_of postlng at Law Branch,

Agartala Customs Pivision.

Costé,of_the A.plications

Any other relief or Ffeliefs to which the

applicant is entitled to, as the Hon'ble Tribunal

. may deem fit and proper,

Interim order praved for s

During the pendency of t.is application the |

applicant prays for the following relgef

9.1

10.

11,

12,

ii, Date of Issue

ifi, Issued from
iv. Payable at

Details of enclosures

Hon'ble Tribunal be pleased to Stay the opération

of the impugned,qrdér-of transfer and ?ostihg
issued under No. 18/2000 dated 15.12.2000 .
(Annexure- 9 ) so far as tﬁe,applicant is
concerned till the academic session/course.
cf the datghter and son of the: applicant are

over,

® 20000000

The application is filed through-advocate.

Particulars of the I.P.0O.

Lo 771222
29212 2000

G.P.0., Guwahati,
GPO, Guwahati,

i' I.'P.O‘ NO.

L 1) £ 1)

L LYY

As ber Index. Q,‘MSVQ@M AQLﬂ/@
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VERIFICATION

I, Sri Bircswar Paul, son of Late_Nareswar
Péul, aged about 4§ yeéré; resident of Ramnagar
'Road, Road No.6, (West end), Post Office Ramnagar,
'Agartala do hereby Verifylthat the statements made
in paragraphs 1 to 4 and 6 to 12 in the ihstant
‘application are trﬁe to my knowledge and thosé'made
in paragraph 5 are true to my legal advice and I

have not suppressed any material fact.

And I sign this verification on this the 16tH

day of Janﬁary, 2001.

@ | ree< e QW’ |

Sign~ture
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' SLNLLONG #47
| GhoE 10, /2000
. . Ualed Shi!loug, 'H;e 27”’ January,ZOOO

Fransfer & Postings,” Rotatlon & /\djustments in tiié Grade of

<‘U/ erlntc":!c[’nt., L.'rOUD 'BYL0f the Commlssmnerate bf-Customs; -

A{prﬂ ) Eastern region; smuonn . cmbt;ns REGARDING. .. . -

1 I BRI The ]rollowmq tmn fér é'n‘d" postmgs rotat:on' &

Lvdju.,t/ms‘nts In the grade of St/pe//ntendent.s of Comm:swionerate of

ustomb; “Nerth lEdSCPm Region, Sh!llong, are. hemby ordered with
mmedcate efiect and unm further orders | |

er| . . Place Of Postlnq . .}__"__ -

il T g o
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] 7';’- réc?nmu. UraTt—‘c-)f :,,_ Technical Branch ____:____ .
___l Ex D:v, Ie.pUr Imphal Customs Division.
L b “".:_.-..—'-.-SI»' = -
I _Rarlt .m g, quh.. Aud;t Unit Mgb_qg’gag_m JLCS
S Guwohat/ : ‘,.[. ] Guwahatl Customs ms Division_
> ”t .

. . -.....-—--— PR ‘ et i _..s .-le‘l.;W . 1.

5, Ua" ~IpeC Rauu‘_jw_,__m-y“_:;_‘ Badarpur pur GPF. '

M R G:&L.‘Dimgég,.b.pi;{."“ Kau_rng_éf_ucus _Division

Bmvaj:t ourmr ‘Uhubfl ¢ Ex. ‘Ra g'_~__; Dhubr: CPF/ Gt cvhat LCS

e L,;Ex. Drv.,,DhubrI. ' Guwahat: Cuqtom D/vlslon

E Pvzr;éig_:_!(af‘lmgan CUttOrns D:ws;onalotﬂce A
C ' Div.; | I~arin ganl }\aumg«__nl [ —
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i . .
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KUSTOUS). NORTY i sampy BEGLON, SHILLONG,

nf-Cuatoma;

Supering “ndemt g,

Shillong the 14th March, 2000,

htiﬁg,notatioh“and A Justment

-SUpbrjntendent1Gr.m*H':of the .
of. Qustoms, N.FE.R., Ehillonq -

erder No, 1/2000 datud

North Fastern Region,
foiidwingvpoatind ang

'df Agarts)a
-’brhtion-c£ the
8, kK, Roy, QUpétintmndancm;

Place of postin'g

Law Branal, of Agabtulo
Djviuional,ﬁffjcm;

Y B _ L
L &Q\ Om’ER-Mt 2442000
" Dﬂted‘
Subjeet Transter apng po
: in the Qrade of
Comninaione rag,
. Ih partya) modification of
‘27.,;.2000 the Cotmmninp fone-
Shillongl 18 pleased o order the
adjustment i), respoct of '
C"uat‘.':oﬁw '{viaic}ln wit}h immeciiatq «foue 4y connda
rapxearntation§o{‘3/0hri By Pay)
81, | Nom1 of e Ufficer
Lo Shwey p, Paul,
S Under ordei- Of tranafer
to 3ohamuru-LCS. : ,

2. Shry S K. noy, o
under oprgey of trnnsfnr;
£0 Rulonda LCs,

H

1, Shri g, Chukraborty
T undep Order Of trangfe)
to Law/Ad‘judic-ation o
Branch, Ngartalg DiVlﬂionnl
Off{icm, v :

Retnined a¢ Sonamurq LCs

Adjudieatiun Branch .
Agartala Divimiona]
Mffice and:additionay
charge of Helonda cpp
unti) furthapy order,

‘ (L._./‘[,lqu 4? 2_ ;T’?’z#'zf? ,

( K. K. vag ) .
Com“iuuionar o£,¢uut0muv
N, lon
L}

R e L n




/ a(.v,vs. 11(3}9/147/00/(.@11/6/1'/99/()/// Datad the rzzti;’ y4,~cn;20()o

COpy forwarded Sfor information and npvescary action to .

1;'j' ' jhw Commtrstoner oS Central ﬁxctse, éhtllong.
2. Phe Joint Comatssioner(pPav), cuctome 4 Central Exutse
R bhdllong. | | T
J{v  : 1 ' jhf Chiaf decounts 0, /tuu;, Cus toms dnd Gdhtrq1~E10130,'
o bh%llong. L
40 The Pay g Ancounte Offtlcer, Cu«tomo and Central szeige,
. uhtllong.
3. B -~ The dsatstant Commis nionar Uuetoms Dtvtsion, Agartalqa.
S Copy maan ¢ Jor the concernad offtcer(s) ta/are enclosed,
6., . ‘The Administra e Ofrtecer, Cus tons Rgre. Shtllong.
kWkafﬁ..:‘: bb/bln"t u/ch. ﬂ“%éi.....f‘ ...... A;....Superintondent
S .A‘ﬁon oompltance. ' | .
g .. The'oenerallﬁecretarj Gr. '8’ buperintondentw
| ' Asdociatton, Cu:tums % ﬂentral Axciqn bhillong.
9.‘_  _,fhe Senior P4 to Gormtastonpr,of Uustoms,”bﬁ, Shillong, o

AV Guard File.

f1a

.._w—u 1“"
( X.L. //7 /d/mw

Assilatant GOmmt sioner(P&I)

%
!
: 9
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. GOVT QR INDIA
OFFICE OF THE COMMISSIONER OF CUSTOMS

ANNEXURI:“ %/”

NOR’IH RASTERN REGION

SHILLONG
. ORDER NO. 18/2000

Daled, Shdlong TheiSlh Decemb«.2000

Sub: Transchr & Poslings, Rolahon & Adusiments in the Grads of Supmnlendenl

Groupl'B' of the Commissionerate of Cuslome, N. E R, Shlllong-
ORDERG FIEGARDING o

P

. The falowing]renafer & poslinge, folalion & adustmenls in the grade of Supednlendent of
\sommizsionerale of Cutloms NE.R., Shillong are hereby ordered wilh immedale effedt and unli further

orders, |
" BL NAME OF THE ‘OFFucaR
- Sishi
., D. Bhattacharjoo
2. J.R.H. Diengddh
3-. S.D. Pew
4. DK.Nath
o
. NG 8
5. BK.Deb |
1. SamerhskrabartyV

MB Paul

10

1

B.B. Salkla

.
i

Ak Chakrabarly

S. K. Chakrabarty -

S

|

Aml-Smugang Unlt
Shitong Customs Division

Naharkaua Range (1|
lemgnm Cen. Ex. Divn,

' TochJStaJAd), Branch

Agartals Custorns Rivision

Beknls C.PF,
Agartala Custoras Division

Antl- Smugglng Unht
Agartala Customs Division

_’ Adjudicaﬂon Branch -

Agartala Customs Divislon

Laﬁ Branch ‘
Agartala Customs Division

- ' {

. Ferryghat LCS.
Karimgan] Customs Divislon

Mtl-Smug'ang Unit

- Karimgan] Customs Divislon

Tech./Ste/ Ad)

.Guwahali Customs Division

~ PLACEOFPOSTING .

FROM 70
" Moreh C.PF. Teoh/StsJAd]. Branch .
~ Imphal -cwoms Division Shilong Customs Divislon

Tech./Sts . /Ad). Branch
Dimapur Customs Division

Anti« Smuggling Unit

- Dimapur Customts Diision

_ Belonla CPF.

Aganala Customs Division

© Tech/Sts/Ad), Branch
~ Agartala Customs Division

blspos“al Unit '
Agartala Customs Divislon
Asitl-Smugging Unit
Agartala Custems Divislon
DEPB & DEEC Work of
Divislonal Teshnical Unit -

" Guwahatl Customsa Division

Toch/StsJAd).
Guwahatl Customs Divislon

fl.aw Bhnch

Karimgan),Customs Divislon
Ferryghat L.CS.

]

‘Karimganj Customs Division

7

" .'.':... RETRES ) m\—“]'

1

l
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12 B & 4-.»? FRDI’I CDMI'IISSI(JNER CU.:T[JI’L: B364- 88444@ TO:0381228619

[
TN . .
LRPT
an il
e
L. . . . :
, F/ ; . ‘ >
c i - . M e TS0 I Lt R TR b e RPN g ,,;|~1 S S peSim sy pws et -n'”v-r-w-—--;a- L o A L R IR A R RO LN
. 3 ,” - . . .
. . .

e A
ol NLLRey ‘Dharmanagar CP.F, AntI-Smuggnng Unit
Y/ S Karimgah] Customt Divislon.  Karimgan] Custems Divislan
//' l;:.! - ._ - . . ‘ .
/ /13 RC.Dey 7 Law & Adjudicetion Dharmanagar CPF.
! /‘ L | | Karimgan| Cuctoms Diviclon  Karimganj Customs Dhision
,/ /. 1% K.Amed ‘Disposal Unlt Khanzawl CPE. |
by ' Aizawl Customs DMswn Aizan] Customs Division | | o
./ {5 A.iG,lié'sh . _ Divisional Office ~ Law & Appeal
/ o ' Dhubri Central Excizse Divn.  Cus. Hqrs. Office, Shilang
.10 P.5.Das Disposal Unlt. Law & Suptdt, 1/C, Dhaka-
T - L Agortale Bug Service
S ol Agartala Customs Divislon  Agartala Custemns Division 4
17 K.K.Tanefa | A /Nare/int. Tech/Sts/Ad). S
» IR ‘Imphal Customs Divisien Imphal Customs Division ;
18 8 N Singh - = Lawé&DisposalUnit As / Narc/ Intt, I
. o | i imphal Custome Dlvlslon Imphal Customs Dlvlslon u |
19 D.R.Saha {  BRP.L Range " Disposal Unit |
: o { .- Dhubri Cen. Ex. Dlvn Hqrs. Gffice, Shlﬂong .
H
/L LA |
D” ) ! '
commluhmr OI Cuetonrs ;

| | -
Note: le order relating tc the ofiicer at SI. No. B shall be dopondnm upon the oulcomo of declslon of the
Hon'bb CA.T. + Guwahati Bench in cage No 414/90. oo _ '

'Ihefdlowug officere in the grade of oupennlendenl of Cusloms Commiccionerale, N.E. R Shillong are hereby
placad al me dcpoeal of Ccmmnvumer Central Exclse, Shullong - T

1 Sn G, c.Das S '/mh-smuqqhncLUmI |
| -~ Dimapur Custems Divigion, - :
/ . _ C . ] ;
2, 8. Nah  Lav & Appesl Branch ?
| o | Cuclome Hapa, Office, Shillang. ' |
3.Q.Thabe | TedvSlzAdn, B
-] Bhilong Cuctone Dmcuon .;
The fdlow‘iﬁ'g ofﬂc&s are absorbad from Cenlral Excise [0 Cuslome - . : 2'01 |
1, Si§.D.Pegu- |  Naharkalia Range-li | S )
2..8iD.R.Saha~ - B.R.P.L Il Range : \ . :
3. SnA Ghosh- o Oivisional Office, Dhubri. '

N.B.« 1. The following SUperlmlendmts will hold addmmal charges of Ihe branches /units a6 shown agains! C"‘ f
lhar names G

Vrcate A0




R R U Lnﬁmm’& 3 . . S
! EC:19-00'94:57  FROW: COIMISSIONER, CUoTU”Q 93g4-223498 . ... T0:@381288613 - L | 0 PReEiGSTI

] ( v’\ o y o . . . . : v " - . f

[ « |
/]I "2 S5.C.0Dac, Sipdh, Bacapur GPF.~  Sichar GPF.
roh g Coe ' '
/ H \'. 3. S A, Das, Supdl, Tech/Ad., Hys. ~ ‘ShdlabazanOS
T : - o - . I
/ I 4. Sri0.Bhallacherjes, Supdl., Tech/Sls./Ad~ - AlgUnil, 8 "hillmgﬂCuelomsDwmm |
o D 5, gi SR Dhar, Supd, Tech/Sis/Ad = - Law & Dis pecd Uml A:zawi D . |
/" | 6. SHK.K, Tanee, Supdf,,rec;p/sta/md'-, Law&DlsposalUnl! lmphal \
7. _SnSD Pegu Supd! Anll- Smuggling Umt- Law&Dlsposal Unlt Dlmapur
NB 2 Onoposl ofSupennIendent ofCus!ansHeadmariers Ofﬁce. Shlllonglcherebylunpaanly dveredlo |
‘ : _Guwahali Cuslml\s Divisicnal Qffice unti further crders. .
' e : L
. ; g
- ,N.B. :-3.' Au.th'e!above officers ahoulg,sarenwadlata.;bm.m,@'m./ S
: S (L c/r '
. (2. 24
' (K K luw

Comwiukmr of Cumum

| 'f~.}cmo ma)szsnccmst.usmooo/ g, g4 Q-9 ) (gr\) Dsled /g) /al 07000

b ‘Copy mmarded ror hformatlon & necessary actlon o

: .1;. The Cnmmlssloner of Central Exc!se Shillong . .
2. The cemmlsslomr(Appauls), Customa & Cantral Exclse, Guwahatl R BRE
3. The l\dchhonal Commissionei(P&V), Custonis & Central L-xclse Shillong . ' - A
E g The Mdnlonal Commissioner(Tech.), Cenlral Excise, Shillong
8

-8, The Asmtam Commissioner (P&!), Customs Hars., Shillong . :
- .8, The IDeputy / Asslstent Commissioner of Customs l Central Exclse(ALL) Copy meant for the
. i, o concamed Ofﬂcot(s) Is / ars enclosed herewith for causing deslivery. - .
. ‘7. The CA.0. Customs & Cantral Exelss, Shillong .
Py he 1> A.Q.! Customs & Central Excise, 8hillong ..
: l 17 9. The AC.A. 0 ‘Customs & Central Exelsa Shillong .

.~ 10.The J\dmlnlstretlve OMcar, Customs qu Shillong .

/ ' ;
o ~14. The 8r. P. A fo Comm:ssm»ner. Customs. : ' ;
b7 12.The Superintendant __ e (A Unlls) ~ 1
Y 14 The laranch-in-charge ol ET. 1 &, Accts l&ll Conﬁdentlav Vigilance Branch of Cusloms & .l
P " Central Excige, Shillong . B
=_ | - 14,8/ 3mil, _ : : . Supsrintendaont for compliance. :
; 15. The (eneral Secretary Group 'B' Supennlendent Assomatwn Customs & Ceniral Excisa,
Shilleng -

i
i. 16, The Guard ;Flle. '
Lo . |

l. , 1 S+
| ! | (K K DAS y
X % y , _ . Cammlubmr Of Custonss
- | | ;
oW
‘ .
g ~ .
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e NOo.. A-383017/20/92=AD~IXTwl
dovernment of India
, Mintotey ot “4nancn
Department o Revonue . -
Contrdl Uourd of Lxcise 4 Suyrmg

3

. New Lolhi, the 30th Juno, 1?94
To ’ ‘

_ A1l Princip:al Colluctorg of

Cantral Exéiuc and “ustomsg,

'All:Dircctér UancrAJs/narcotica'Ccuml

Uclonor
1 ' .
All %hae Hedds ¢ Lepartmants undur
Contral Bodxd Of Excise & Customs,
! 3
| h . ’ -
,‘Subjnectvx;Tranafor—cuidelinqs regarding Posting and
B ltrannfers of Qroup 'n' '¢r anqg ‘D' officern
“in tho attachoed & Surborinate officun uvndar
N €entral Hoarg of Excisa apd Castoms,
gir, '

1. ¥, No, A 22015/20570 In'aup@rssssion of all previous
Ad“III“a dto 10 11.70.

instructions, up indicated 4n §
: wo - the mnrqin. thb‘fo111ng instrac-
E,Ro, A622015/21/895 tione/quidelines arg isovad 4n ;
AG-III~Q dee 11,7,89, conuolidateod foxm;for;zqgﬁlutlnq
P ths transtaerg andd daputution of
3. ¥4 Ho, N-35017/17/91- Group &t ¢ apd p officers {n the
N Ad-III—&”dt.'Qd.J.SZ various uttached und subord{nate
C. T g {ficos unduyr tha Cﬁntral~Bodrd
4o Fu np. we12014/4/99 oLl .
i’ A541§I¥n’dt. 2{9{92. of Uzxcloe o Custowy -
i
! Te Qo 'B' and Group 'C! Crficarg |
(1) _E“fgrio.d,of sty at ane tltatdon ?
' FTTT 22X RE ene rtavdon
i (u)*g;pcgg;gg“0£tggggg ! Tho perfod of ftay ol an P
Co h,\Diﬁ ¢rProut one station shaula hormlly bHe 4 yaars,'
Tfnunfa:a may ba made nurijor {f ndminiutruttve i
teGuiremeonts oy compasgfonato frounds, mo .
nNecossitaty,
She— - - !
(b) Mindstortnl ofpy .pq o

258y cre “hile Mintstcoyda) officers
ara also {{abin 5 tranntar, like Exvecut {ve

. : L
: routine tranufor of Mnlaturdial Yeggcarn ’
Bgom 2N 3tatdion ¢

O drother shuulad be avoddad, ' o
‘ Howovar, Minfsterial offfcors anre 1table to ba o R
; transferred €rom one charge to

; snothur at poriedic
8 . Jn:urvnlm. ' '

I
i ' - Contd, 1/2
s - B
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‘D' dtaff ;. Oroup'nDI stafe are also
to be transferred any where wi{thin
llectorate .avaen though 4tg Juristication .
I one Statae, lHowaver, frequent
D s8taff phould be avoided,

[

3TATION -

of

v, IUEMQQDﬂkqﬁﬂﬁwﬂﬁﬂﬂlL!V" chargens and tmquiremﬁntst
of “Cooling oLt perigg§L~  :
: . : ( '

; (1) “ffscayy pos
X charguy we
of hie/hor
£orm\tion/ovgnninutdov/

'Cuidelinua containod

‘éwife Loaing 4t tho 9

ana

!

in Department . '

Forsonnel & Training's Otfice

~ Bamo randun, Ho, ”GOBd/?/BG-EHtt(A) datnd
0304.86 th

i niqtrativ

ay be‘followcd,qub

~to admi~.
o zoquircmuutn/ux

iguncles,

N / |

tod An any of the folloting .
mantioncd bclow, on complotion .
noriigl tenure, ba rostcd to g

7as8ignment othar
“thar thoneAmantionudfhcrw balow g ) . '
i, o _ ' )
fn) Alrpo;tv,. ;
”(b) LiC.R, 1, o |
(c) DiaA, B,
{d)

NCB/ED (FERA/E1h ETC,

. B : , d in any of the dforeapiq
.¢harqes/organimation asoigninont

The pouer to ralax the v
an o=ticar with

A0 para

Director Uéasral ¢

the Iaag

i ’ _
Fha pever to rolasx
szl o

: 1 be required to
“Cooldingy oFpn Poriod of not less thag two

'=posting to any of

'

thw cooling off,puriod etc,

i .
period for ’ |
ge8 mentionad a
ted by thu pon, Collr,/
oncerned, i consultation with-
of thg Lepartuaent of thu Officor iy duestion,

cooling ofg"
referancy to tho char
IV ghll ke exarci

¢
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1 i.(b) Tha dacioion to extn

\
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" The dacision to extand the, ,
will be governod by the provisions of - l.
rocruitment rulea anq the DPO&T's guidlinasg -

" on the tcnure/depuration/uxecutiva;1nntruc- .
‘tions of tha Bouad as the cage moy'be, .,

! to ! % b

VI, Iransfers of Office bearnry ol _the recagniced

‘ ‘Assaciations of Central Uouernment_ﬂmployaea.‘.

A T 4 | 4 . | |
‘N .

l In regard to tig trp
of the recognised Unjonu/hgsocint
§iona,c°ntbinedA1n the Dapartmer
& Tradning's 0,04, Now 27/3/69wk
i

!

i iona the instruce
|
f {,969 shovld be observed strictl
' i
i
|

1t of Farsonnal

Y raad with futu:e”
imandmantys, ¢ . . : -
o : i - S
&otwithatnndlnq the instructions contalined in
.+ Parugraphg (1), (IT);'(;II). tha Heady of tha
. Departiant wil) have full authority/powe: to )
tranafe; »n officar on ndministrntivu/céumosaionn
8ta groundy, L L b
[ : o Y !
artmont W“ill #loo be the
3 to what would ‘consi . cute

iﬁhu Heado of the Dey
-deciding Authority a
84 dcule Posting de
a uthorised to f£ix ~ tonure of
poasting of officers at those placeo, 28! ddedme
Idecessary tot_adminiutrctivc;requirementa and
E !c&igenéibn of gervice, ©o ‘
¥ . _

H §
0! v s ; ) .
EVIII. Ocnorullu

v

Genoral transfoera should b effacted at the
ond of the academic yoor and orders therefor
- 8hould be is5puod sufficiontly iy advance,

Orders jvavid otlarsigp should contain
reasons on rucord,

_ o : ,
thicoxn'whovnrc dui to retire within two. '
Yairs or so, way not ho transtorred from

, thuirvutdto/diutrlct or from the ptoximity
: of tho station wherg thoy provose to settle .
’ down atter retircwcnt, Thogg “ho ure posted
| avay from such a station may, If they so
‘i request be brought to theo proximity of that
|
|

‘A o~flContd,) M7 A
nno)!c‘u:c!tixf gron @; /)> |
- b P l i
| S

normal tenure ete,

nsfura of ‘Offica bearaers .

gtt. (B) dated B.4, .

{i'2$>AV”“
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I

pondihg o¢n tho local conditiong -
and will be fully a

' '!. [ Y .
nd tho nornnal taenure 3 . \.
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station withdn last one yvar or so of tholr

servico, All thie will, howovax, bae Bubject bo
adminiastrative roquiresonts, . -
Yor the purpoée of'traﬁbfer,'tho Btay of. an
officar at a particular station should be

‘computed with reference to, the total poried. -

of his continuous stay at that station regard
less nf tha Aifferent poﬂTs held by him thore,
. : | .
. . . . ' : i

.

cbpvd instructions . .y plunse he followed

.

1

1 i

Pleapu acknewledge tha ruceipt:of”thiu lotiar,

. : t ,
Yours falthfully,
o 5d/m ReKy HMITRA)
©h 0 UNBER SECRETARY
» ! . 1 i N -y 3
Central Ronrd of LBxeclse & Cugto
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To. '
The Hon'ble Commissioner,
Customs Commissionerate,

North Eastern Region,
‘Shillong,

(Through’proper channel)

Hon'ble Sir,

Sub :~ Humble prayer for retention at Agartala,

With prbfouﬁd respect, the petetioner craves
for your kind and sympathetic consideration of the
fdllbwihg-facts and humble appmsal for his retention at
Agartala, .

1. That Sir, the petetioner is a heart patetient
and had underwent.ballnon stent Angioplasty at B.M,
Birla Hesrt Research Centre in the year 1997 and as

per dlrectlon of the Medical Authority, the petetioner

- will have ‘to stay wlth the famzly. (Xerox copy of the

Medical Certificate enclosed marked Annexure "A"),

2, That Sir, the petétioner will have to go for
Co;onery Artery By pase Grafting Surgery in the month
of January,2001 for the restoration of his heart conz

- dition (Xerox copy of the letter issued by Dr., Dedi

Shétty-is enclosed marked_Anhexure "B").

3., That Sir, the daughter and son of the petéti-
oner prosecuting their studies in Shishu Bihar H;gher
Secondary School tnder Tripura Roard of Secondary
Education (Xdrox copy of the lestar-issued certificate
enclosed marked Annexure "C" and "D" respectively) and
change of Board W1ll badly hamper their education,
Moreover, as per Rule no student w1ll be able to
appear in the Jolnt Entrance Examination unless she or

he has studied lest five years under the same Board,

"y

CONtd. * . p/z.
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4. That 9ir, the pdtet;oner Joined in Customs
after completion of four years in Central Excise at
Sonamura C.P.F., on 6,3,2000 vide Estt, order No.01/2000
dated 27th January, 2000 communicated vide CsNoo
II(3)9/ET/CC/CELL/SH/99/275-317 dated 27.01,2000
(Xerox copy of the order enclosed marked Annexure "EN)
- and again transferred from Sonamura C.P.F., to Law B
" Branch, Customs Division, Agertala vide Estt. order
No.04/2000 dated 14th March, 2000 communicated under
C.NOLII(3)9/ET/CC/CELL/SH/99/947-5T7(A) dated 14th
March,ZOUU just after completion of one month (Xerox
copy of the order enclosed'marked Annexure "F") and

subsaquently jbihed oh'10.05.2000.

That Sir, only after completion of sefen months
in Law Branch, Agartala the petetioner agein transferred
to Guwshati vide Estt, order No,18/2000 dated 15th
- December, 2000 communicated under C.MNo.I1I(3)9/£T/CC/
CELL/SH/2000/3842-949(A) dated 15,12,2000 (Xerox copy

of the order enclosed marked Annexure "G"),

6. That Sir, under no norms/policy the petntzoner
can be disturbed by way of transfer, posting in three

occass;on within a spam of 10 (ten) months where change
of Head Quarter is involved,

Under the above the petetioner fervently appeals .
‘to youE goodself to have pity on the confronted probl-
ems and thus issue necessary order so that the petétip-
.ner can retain in any posting at Agertals and for which
act of your kindness the petgtioner will ever grateful

£
X

to you. - N

¢

Yours<;Fithfully,

| Gl
Enclo :- All the , 1A\
Annexures cited above, (BIRESWAR PAUL),

Superintendent (Lew),
Customs Division, Agaertala,
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AnExuRE - '

o\

~B. M. Birla Hear‘t. Research Centre

. " November 85, 1999

_ TO HHOM IT MAY CONCERN

_.__—_...__.————._—.—.__-__—-—

; Dr. T.K. Praharaj hereby certify that Shri Blreswar Paul,
-,S‘uperintendent Customes & Central Excise Range (now. posted at ;
‘Adartala,  as Superlntendent Central Excise Range) is suffering”
“from coronary artery disease and underwent a Coronary. Angmogram
:whlch revealed Single Vessel Disease involving LAD. In view

" of viable myocardium in LAD territory he underwent Balloon. “and
Stent Angloplasty (PTCA) to LAD on 17.07.1987: : ’

In my opmlon, Mr Paul should remain in such a. place preferably
with his family  where adequate cardiac facilities including
- ‘emergency cardisc treatmert can be provided if he -develope any
/- cardiac emergency :

Efj_In view of his cardiac- condltlon, he has Been adv1éed to have
-;_regular cardlac check -up at 6ur Centre for long term beneflt

A;;I have 1ssued thls cert1f10ate after going through the reports
... of last follow- up <hoalaip from 03 11 88 to 85-11-99.

K ‘-"—--‘——Dxr- ar-un-K..P.raha_t:_y A
MD AFPCC FAIMS .

g Consultant Cardu luglst
B. M, BIRLA HEART RES, CERTR
' |I1 Natlona| Library Ave, Cal-

11, NATIONAL LIBRARY AVENUE, CALCUTTA - 700 027 « PHONES 4567890, 45677717
http//wwwblrlaheart com * Fax (91) (33) 4567000 ¢ e-mail : bmbhrc@blr]aheart com

e i
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ANNEXURE — i3 i

BANGALORE
(A unit of Manipal Hospital)

Manipat Heart Founpari

| Aﬁ (L\.Z?L@v )

| Date | 7/(1/ S5n.

Mr/Me.  RIRESHWAL  FACL CL'.C'M o

e

Dear Mr./ Mrs. ’)3' I’/‘WL»
Thé_mk you very much for‘choovsing Manipal Heart Foundation as your choice for heart treatment.

i We are happy to offer ﬂ\'}v | CA ﬂ9 treatment at our institute
-+ ltwill cost Rs.;-——-—f—4- for the angiogram and Rs. LS. 9 OVD £ for surgery / angioplasty.
In case of valve—reptacement—or—stent—implantation,_the cost_will_be Rs. /-

Thése.are compact p_ackages starting>two days before the procedure and there are absolutely no
extra charges after admission. We would Iike{&@w Lo yefeetk on {/"‘ JAVUARY 2001

'The'éverage requirement of blood for an operation is 5-6 units. We would expect five of your ;
friends/relatives to doriate blood of patient's group, in case of operation. If it is difficult for you ' f
to bring donors of the same greup, the persons accompanying you can donate their blood :
irrespective of the group and for arranging the rest, we shall help them. Your relatives may B
" have to go to few voluntary organisation with a request to send blood donors. ' '

‘, We do have few guest houses close to the hospital where it will cost you Rs. SO /- per day for
i a single room. Howevet, these are full most of the time and we could guide you to get comfortable .
/ accommodation {n the city. Please confirm your date of arrival well in advance for making necessary
. arrangements at our end. '
W WANIP, | of ‘Rs;3000/+"
z ¢ Youfs anérejy. v L
@ N L
¢ . \) ,n
( . d ) “A
2

A AR
\:ng(pr. Devj,{Sﬁe{ty)

: -~

|\ NICEGHAIRMAN

L

i

No. 98, Rustom Bagh, AirportRoad, Bangalore - 560 017.
Tel. : 91 - 80 - 5287742/43/45/46/48-51 Fax:91 - 80 - 5268912
E-mail : mhfbg@giasbgO!.vsnl.net.in o :

¢




Manlpal Heart Foundation o - R

A INSPIRED BY LIFE .
(A DIVISION OF MANlPAL HOSPITAL, BANGALORE)

"\.
U

.~

TO WHOM IT MAY CONCERN
- (Ref. : Mr. Bisweswar Pal; Hosp. id. no. 43231)

I, hereby cerhfy fhaf Sri Bisweswar Pal, Superintendent of Castoms

"'& Central: Excise ( presently posted at Agartala, Tripura ) is

suffering from coronary artery disease and he was evaluated here
from Jan 03, 2001, to Jan 05, 2001. '

In view of his viable miocardium thallium report in LAD territory, he
underwen’r baloon and stant angioplasty ( PTCA ) to LAD on July 17,
1997, at B:M Birla Heart Research Centre, Calcutta.

In my opmlon Mr. Pal, should remain in such a place specially with his
family to fo||ow the restrictions imposed on hiin. He has also been
advised to have cardiac check up at our centre for long term benefit.

98 Rustom Bagh Airport Road Bangalore-560 017. Ph : (81 080) 5287742/43/45/4b/48 51. Fax : {91 080} 5268912,

E-mail : mhfbg@giasbg01.vsnl.net.in
Manipal Hospital, Bangalore Includes: Manipal Heart Foundation ® Manipal Institute Of Nephrology & Urology * Manipal Institute For Meurotogical

Disorders ® Manipal Hospital Diagndstic Servuces  Manipal Northside Hospital * Manipal Schoot Of Nursing



C6ih ‘g SUPREME COURT CASES 1994 Supp (21 3CC

were being paid special pay in addition 1o their pay but the direqy
recruitssere denied this privilege. This Court held that the denial of special pay '
to Class'] direct recruits amounted to violation of Articles 14 and 16 of the
Constitution and that they were emitleq to special pay at the same rates at which
it is paid to the transferred officers working in the Centre.

4. The learned counsel forthe appeliants has sought to distinguish this case
on the ground that in that case this Court found that the special pay was not
being paid to the transferred officials for compensating their displacements or
for their qualifications but was being paid for the arduous and special nature of
the functions to be discharged in the Telecommunicatior Research Centre. g
has been urged that in the present case special pay wis being paid to the
officials appointed by way of transfer to enable them to encounter the problems .
due to the disturbance involved. The said explanation that has been put forward -
for grant of special pay to transferee officers cannot, however, be accepted. In
Rule 1307 {FR 9 (25)] of the Indian Railway Establishment Code. Volume 11, .
the expression “special pa; ™ has been defined as under :

“Special pay~ Means an addition, of the nawre of pay, i the
emoluments of « post or of a railway servant, granted in consideration of —

(a) the specially arduous nature of duties; or
(b) a specific addition to the work or responsibility and includes non- |
practising allowance eranted to doctors in lieu of private practice.” ;
Moreover, the High Court has found that the averment in the writ petition with
regard to the posts having arduous nature of duties-was not controvertzd in the
affidavit that was filed on behalf of the appellants in the writ petition in the High
Court. In these circumstances, we find no basis for distinguishing the instan
case from the case.of Telecommunication Research Centre Sciettific Officers

tClass I) Assn.} : : )

5. We, therefore, find no merit in this appeal and it is accordingly

dismissed. No order as to costs. -

frygr =i

. 1994 Supp. (2) Supreme Court CasaA666
(BEFORE P.B. SAWANT AND N.P. SINGH. 1] )

DIRECTOR OF SCHOOL EDUCATION, . _ L
MADRAS AND OTHERS Appeiiants; '
' , : ] ’ Versus . '
O. KARUPPA THEVAN AND ANOTHER

Civil Appeal No. 546 of 1994%, decided on January 31, 1994’

A. Service Law — Transfer of employee — Transfer for exigencies of
administration — Affording prior hearing in case of — .Held,: not necessary —,
Administrative Law — Natural justice — Hearing — Inapplicability of the

_principle of - . ’ {Para 2)

B. Service Law — Transfer of employee — Employee’s children studying in

<«honl — Transfer of such employee during mid-academic term — Propriety — In

Respondents.

ot s AL+ INDIA TRADE PROMOTION GRGARNI s 1100 H6T
absence af urgency such transfer restrained from being effected till the end of that™
. academic year {(Para 2)
Appeal allowed il H-R/I3371/SLA
ORDER

1. Leave granted. Heard both counsel.

2. The tribunal hzs erred in law in holding_ that the respondert employee
‘ought 10 have been heard before transfer. No law requires an em;',loyee to be
heard before his transfer when the authorities make the trangfer for the
exigencies of adininistration. However, the learned counsel for thejrespondent,
contended thai in view of the fact that respondent’s chiliren arc‘tsludying in
school the transfer should not have been effected durny mid-academic ferm.
Although there is oo such rule, we are of the view thit in eriectinglranster, the
fact that the chikiren of an employee are studying should be given gue weighi. it
the exigencies of the service are not urgent. The learned counscl appearing for
the appzilant was unable to point out that there was such urgency T the prescnt

© case that the employee could not have been accommodated till the end of the

current acudemis vew W, therefore, while setting aside the impugned order of
the Tribunal. direct th.t the appeliant shouid not effect the wransfer ill the end of
the cutrent academic year. The appeal is allowed according!y with no order as
1o COsis.

1994 Supp,(2} Supreme Court Cascs 667

(BEFORE S.C. AGRAWAL AND M.K. MUKHERJEE, J1.)

A.M.VADI Appellant;

Versus

INDIA TRADE PROMOTION ORGANISATION .
- AND ANOTHER -. " Respondents
Civil Appeal No. 713 of 1994 in SLP (Civil) No. 20597
© " of 1993, decided on February-4, 1994 P
A. Service Law — Appointment — Selection — Non-selection t?‘a post abroad

for want.of adequate balance service to fulfil the condition to serve the employer
for the requisite minimum period.(two years in this case) after [completing the
normal tenure of such posting (three yéars in this case) abroad -+ High Court’s
_interference in exercise of its writ jurisdiction, with such'a decis_ionjof the Selection
Committee — Held, the High Court could not find fault with the Selection
Committee’s decision for mot curtailing the -period of foreign service for a few
months to accommodate the writ petitioner (herein Respondent 2) },Further, ina
writ petition against non-selection on. the said ground, the High ‘glourl could net
examine the eligibility of the selected candidate — Constitution of India, Art. 226
- B. Service Law — Appoinunent — Selection — Non-selection — Selection
Committee’s decision regarding — Scope of judicial review —Constitution of
India, Art. 226 ’ :
" Held: . . . )
The High' Court in .exercise of its jurisdiction under Article 226 of the
Constitution was not justified in finding fault with the decisionof the Selection
Commiitee because 0 rejecting hz candidature of Respondent.2 the Selection
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SFIISHU BIEIAR HIGHER SECONDARY SCHOOL

3 "\ (ENGLISH MEDIUM ) ' B "/ |
} VERNMENT OF TRIPURA .. . A
mg‘}h AGARTIALA-799 001 : TRIPURA (WEST). ,
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TO WHOM |T IVIAY CONCERN

L Certlﬁed that Master/M;sr /(\‘fﬁg”w WM - l
$/0, D1O. . g/ 7z, fNM f)@,a,f e e ae e e 1slwas

a regular student of Shlshu Bihar H.S. School Agartala trom Class .._,[d//f—ff)

| Hex Dafte of Bmh accordmg to our Admission Register is v e oo oot
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" He / She s,

' ppearing | Appeared at Ma yyamik [ H. S. «(+2. stage)
Examination 19

{'Of Tripura. Board of Sccopdary Education as . a regular /

‘coritinuing . andndatc and passed in ..o ...Division.

He / Srl/e bears 2 good moral charactor with amiable conduct.
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" 1 wish him /; ber every success in’life.
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maragraphs 4.2 the answering Respondents state that  in

$3 saalis  wasw W\
QCentral Admiaistrative Tribasal

i
1 2MAR 2001
9% 4 LG BIER
Guwahati Bznch

.
3

}XN THE CENTRAL ADMINISTRATIVE TRIBUNAL 3 GUWAHATI BENCH

o Mo. I187280)
Ghri Bireswasr Pawl
VE TS

Urdorm of Indiz & Ora.

AN THE MATTER OF

Writtern statement an behalf of the

Regpondents No. 2, 3, 4 % 5,

The above  named Respondents beg to state  as

fol lows

1. That the sbove mamed Respondents have received &

copy of the 0/ and have gone through the same and have

understood the contents thereof. Bave and  except the

statements that are specifically admitted herein below

gll  the asverments made in the 0N are denied by the

grmwering Respondents.

2. That with regard to the statements made in paragraph

el oof the OA the answering Respondents donot offer By

cooamment .

= That with regard to the statements made in

tthe  year 1994, the Applicant wss transferred (]
fPgartals Customs Division. Albthough he was  transferred

b Central Excise, Bililchar Division the mext wvear 199%
2 3

o

dt o was as the Superintendent of Agartala Range and  did
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net involve any shifting of residence. Since 1994, the
Applicant has been staying at Agartala, much beyond the

normal benure posting.

4. That with regard to the statements made in paragraph
4.3 of  the OA'the answering Respondents state that
while the then Superintendent of Sonamurzs C.P.F.  had
approsched the Homn'hkle Central Administrative Tribunal
at  gueahati  and had obtained a stay against his

transfer, it was not mandatory for the Commissioner to

consider the placement of thé Applicant at Agartala as
prayed Tor, since he could have been placed &t other
stations under Agartaia Customs Division. However, the
praver of the Applicant for placement at Agartala
itgelf WaS considered, Regarding merdical
recaonmendation, it ds  for a stay in & place where

immecdiate and efficient treatment is available. Ir this

regard, better facilities are available &t Guwahati

tharn at PAgartala.

Ba Thiat withlv&gard to the statements made in paragraph
44, the answering Respondents stated that the advice
is for immediate and efficient medical attendance which
is  available at Gum&ﬁaﬁi and much better  than  that
avallable &t Agartala. The ﬁppiimémﬁ during the peoeriod
from Februsry 20805 till date has been sanctioned Hs.
SLEET7 .88 and has further applied for sanchtion of Hes.
Lo, #fief. 8%. Prior to that, during the periocd from
19971998, he was sanctioned ard amount of tataling Rs.
1,87 800,08, He has made freguent trips  to Caloutta

where, after initial treatment at

G Hospital

(Government Heospitsal), he switched over to B.M. Rirlas
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Heart Centre, Calcutts, which is an expensive private
medical wndit. It was felt that he ﬁhmuid heave his
prelihinawy treatment at Medical institutes in Guwahati
that are reasonably competent and  much  better than
those at Agartela. Instructions about his diet and stay
with his wife will not be affected by his stay at
Buwahati, rather, he will be able to avoid freguent
trips iz Caloutts for b regular check-ups.
Accordingly, his transfer to Gueahati does not  appear
to have any negative impact as far as the necessities

of  his heaglth are concerned. The instant transfer

grdaers  have been igsued in accordance with the policy
of  annual general transfers as fixed and observed by
the administration, and has covered in its  ambit
officers at various levels. As per transfer guidelines
issued by the Central Board of excise and Customs. New
Delhi, the General transfers’ should be effected at the
end of the academic year., il.e. the month of December
considering the scademic yvear December to January that
is  prevailing under the Commizsionerate. The instant
transfer roler under  challenge WAaS igsued on
PO 122688, fs such, it cannot be termed a8 violation of
norms.  Transfers in the A1) Indis ﬁervimmﬁ, within &
reagsonable time, ardd in observance o f proper
procedures  cannot be avoided and unless proved to be
malafide cannot be called in guestion.  The transfer
order  has been issued in administrative interest and
the  Hon'ble  Tribumal will be Pelumtanﬁ o dinterfere

with the same in the interest of good administration.

G Thet with regard to the statements made in paragraph
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the anawering  Respondents state that the

has not been relieved g0 Tar. It may also be pointed
jout that the ‘academic vear/session’ wnder reference

khere consists  of & single yvear and not  a couple  of

wears as contended by the Applicant.

7. That with regard to the statements Myt im

1
1

paragraphs 4.6 the answering Respondents state that the
Ppplicant s gllegations are baseless mischievous  and
.pl ) 4

mithout merit. The transfer order has been isauecd  on
|

dministrative reguirements. The Applicant  has  not

pointed out  the fact that the earlier two  transfers

!Qere within Agartala and did not invelve transfer of

residence. Also, the Applicant has completed his tenure

il

et Agertals where he has been mostly posted since 1994,

,ﬁi% posting at Sonamura within Agartala Division far
|

i '

ore - and half monthe also did rot invoelve any  shifting
3

of  residence as he was  brought  back  to Agartalas
1

i
fonsidering his representation by medifying order dated
REFAN Il nlel with anather  order  MNo. 4/ 2e35sed dated

R S N Y

Hae  This time, he has been posted  out  of

i
Boartala gtrictly adhering to the professed norms  and

W administrative grounds in accordance with the policy

VE gyl

of  the Department to review transfers and  postings.

Hence these transfer orders cannot be objected to. At

Nl

::i “ . . - 3
e Hame Lime, it is not possille foe the
I .

%dmini%tr&timn thiat  the children of the HEM i

i
g

ﬁﬁﬁcmtive officers would be able to study in the wsame
]

ﬁn%tiﬁutimﬁ% throughout, although due consideration i

given to such matlters as far as practicable.

i
il

E:

|
“u



The medical problems being feced by the Applicant
have not  been disregarded. it will be pertinent tao

oy

mention that recerntly, the Applicant had on  22.1%.0

K

applied for 4 (fourd days casual leave from xuinﬂﬁﬂl ]
4, 1.3880 with  the note theat commuated leave would be
applied for the remaining period on return from leave.
The fApplicant had stated thaﬁ.thi% wis for the purpose

of proceeding to Bangalore for coronary arbery  by-pass
+
‘o

grafting surgery’ on 3lst december 26803, On his  return

Ty ciuty on 1ELDLESEL, spplicetion for  commuted lesve

wWe . T 1.1 28810 te 31,1288 was submitted, pre-fixing
Shturday  and Sunday on 3@, 12,2000 and 51.12.2088,.  The
Applicant also submitted & Ffitness certificate obtained
from  the Medical Buperintendent of G.ER. Hospitsal,
Agartala, dated 18.1.2881, Howesver, it may be noted
that no mention has  been made of  the éurgery at
Bangalore nor any documents submitted to this effect,
on the basis of which the Gpplicant had applied for
leavau‘ Under these circumstances, it appears that the
Applicdant Mas misled his guperiors. During  the same

period  of  leave availed for medical treastment, the

Applicant moved this Mon'ble Tribunal on 16.1.2861,

. That with regard to the statements made in paragraph
4.7 the answering Respondents states that the

application ds derived of any merit.

1)
Fo  That the answering Respondent submits that none  of
the grounds urged by the Applicants is sustainasble and
the Applicant is nobt entitled to any relief on  those

growncds. The 08 ds liable to be dismissed.
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i That the answering,beg to submit that

by the Applicant

lack merit angd the 08 is

the

against his present

points

trangfer

liagble to be dismissed.

Verification
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VERIFICATION
\\

Io8hri VISIELTE  KEZO , agéd shout 36 years,

son of KEZO NETkHIJBTSO | Pmﬂgémtcﬁ:ﬁﬂgﬁjﬂm%

. Fo— ' B
Bumahat i~ nresert ]y werking as
) .}

|DEPUTY CotipigroneR _oF CusTomes:4,)

T oEado heret e f
s H&;d“ hereby verify

and  state that the statemernt made i paragraphs

“ 2‘6 are true to  my  knowledge  and
L / N

.ﬁhmﬁw made dn paragraph 9 b ¢ /pawuozzqgi] being

matters of records are true to my information derived

'thﬁrafvmm, whick [ believe to be true and the rest of

| my humbile submissions before this Honble Tribunal.

And T sign this verification on this /élﬁh day of

February 26651,

Deponent
.Deputy Commissioner
CUSTOMS DIVISION

GUWAHATI,

/F/
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IN THE CINTRAL ADITHISTRATIV: TRIBULLL,
i . GUVAHATI BEWVCH,
| GUUAHATT.

ORIGINAL APYLICATION }HO. 18 O 2001.

II7 THY FATTER OF

SHRI BIRZSVAR PAUL;

Son of Late Nareswar Paul,
Resident of Ramnager Poud;
Road No;6 (West Ind)

P.0. Ramagar, Ag:artala;

District = Vest Tripura.

eee. APPLICLNT.

‘ 1) The Union of India,

% @ ' through the Secretary to the

n / -
/ Governnent of India,
M@ﬁp) Ministry of Finance,

Department of Hevenue,

o QH f“S} 3 New Delhi.
@)«/‘;‘/a | .
_ﬁﬁ‘) : 2) The Chairman,
\’@\3\6\

Central Bosrd of Excise and Customs,

Governnient of India,

I Minidtry of Finance, .
i . COI’l'td. L} Q—LJ,/ZQ



3)

4)

5)

‘é)

25forfoay

o Save 1ty

ﬁegﬁ)L

~-(2) -

Department of Revenue,

Wew Delhi.

The Commissioner of Custonms,
N.E.Region,

Bhillong.

Shri K.K.Das,

Cammissioner of Custons,

N.E. Region,

Shillong.

The Comnissioner of Cgﬁtral Excise,
N.BE. Region,

Shillong.

Shri P.S.Das,
Superintendent,
Office of the Assistent Commissioner,
Agartala Customs Diviion,
Governnent of India,
Ministry of Finance,

P,0. Agertala,

Tripura.

evees e s RESPONDINTS,

AWD

IN THE FATTER OF

Con‘td...?/3-
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Written objection of the Respondents No.b
against the application filed by the Applicant
under section 19 of the Administrotive Tribunals

ACt ’1 985'

The Respondents Nogb above nomed ndst respectfully

subnits as POLLOWS

1) That, the instent application is not maintainable in

i%s present form,
2) That, the applicent only to herrass the Respondents Ho.6

£iled by the epplicent by impleading the Respondents Ho.6 as

a party in the instant petition.

3) Thet, 2s per order of the Commissioner of Ghstoms; .2,
Region, Shillong,the ansvering Respondents Ho.g transferred to
Law Superintendent; I/C Dheke-Agartela Bus Service; Agartald
Division Customs; Division from Disposal Unit of Customs Division

Office, Agartala vide his order No. 18/2000 dated 15.12.2000

Contdaese/4.
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communication under C.io. I /ET/CL/CE LL/SH/2000/3842-949

dated 15.12,2000. Accordingly, issistant Commissioner of

Customs relieved the ansvering Respondents No.6 from Disposal
Unit and direction has been given %o join Law & Superintendent

I/C Dhaka-hgartala Bus Service, Akhura. AS per direction given

»
A

by the higher authority the énswering Respondents No.6 as o
duty bound officer duly joined &g his new place of posting as
Law & Superintendent I/C Dhaka-Agartala Bus Service of Unis
of Customs Division Agartala on 17;1;2001 after handed over

the complete charge of Disposal Unit on 16.1.2001 and eccording-

T e
- Y

ly joined his new place of posting « - | ~

— P ———

P

Therefore, the answering Respondents To.6 in noway disobeyed
the transfer order and the said transfer order duly executed

in,time,

4) That, the applicant never stated eny allegetion
ggoinst the answering Respondents Epzf in his written applice-

tion except the para 4.6 at page 11 of the application. As

to the contents of ‘the said para 4.6 +he mswering Respondent

Contdss...P/5.



subriits that as per transfer order passed by the higher authority
the answering Respondent complied vith the s2id order 2nd duly
Jjoined in his new place of posting on 17.1.2001 and still now

he is serving his duty to the best satisfaction to his superiérs,
Thercfore, the answvering Respondent place of posting has no way

effected the avplicent.
D

5) That, the name of the ansvwering Respondsnt be delated
from the instant application becsuse the ansvwering Respondent

never effected the applicant service and as suc

-
-
g
0
3
£
E
@
0
iy
&
|
[@3]

be delated from the instent petition.

Under the circumstonces ststed above it is humbly
prayed that your Lordship's would be graeiodsly pleased to
struetX struck off the name of the ansvering Respondent from
the instent application filed by the applicant because the
ansvering Respondent hos already been joined his new place of

posting and executed the sz2id transfer order on 17.1.2001.

For this act of kindness the ensvering Respondent

as in duty bound shall ever nrav. -
PY [ ])/6
«-® o 0l P9
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I; Shri Partha Serathi Das, the ReSpéﬁdents Ho,6 above
named dé hereby declare and verify tlet <he sﬁatements
made in paras to | are true fo ny lmowledge gathéréd :
from the official records and the rest are my submission

before %he dearned Tribunal.,

Sign this verification this day the
dey of © €IW Fel ,2001 at my official

chember at Agartsla.
Serve this written objcction wder Registered post

with A/D.

Q)2 Sagn i By

aLg e
DEC L;A:?)nA N T




